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CENTRAL AD l^!INI STRATI UE TRIBUNAL

PRINCIPAL BENCH

NEU DELHI

C.P. NO. 277/1995
in

O.A. N0.226A/1 99^*

Tuesday, this the 3rd Oecernber, 1996 .

HON'BLE SHRI JUSTICE CHETTUR 3ANKARAN .UAIR, CKAI'^rAN

HON'BLE SHRI S. P. BISUAS, NENBER (A)

Rajinder Singh Rauat,
D-303, Sarojini Nagar,
Neu Delhi. ... Potiticnas

(  By Shri K. Rao, Advocate )

-Ve rsus -

3h ri H . P . Rao ,
Chief Controller of Accounts,
Akbar Bhauan,
Chanakyapuri,
Nau Delhi. ... Raspondsr^

(  By Shri N. 3. flehta, Senior Standing CoursQi )

The petition having been heard on 3.12.1SE6
the Tribunal on the same day delivoiod tho
follouing J

0  R D E R

^  CHETTUR SANKARAN MAIR (3), CHAIRi-'AN —.

Petitioner complains of disobediancs of ihs

orders of ̂ his Tribunal in O.A. 2264/1995 to the

effect :

"...direct respondents to re-engaca

applicant as and uhen uork is availabla

in preference to outsiders and persons

uith lesser length of casual seruico...

to consider his case for grant of

temporary status and regularisation..

Shri fbhta, learned standing counsel fax" the

Union of India submits that uork had beon c;iv:r;

to petitioner for 63 days in 1 996 and that hie
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claim for temporary status and re gularisot ion i^il'

be considered on its merits and that the result

of such consideration uill be communicratcd to

him uithin 60 days from today, ule racoi'd tho

submis sion,

2, It is unnecessary to proceed uith the

petition, Ue dismiss the same.

Dated, the 3rd December, 1996,

iU lU ^

(  3, p. Bisuas ) ( Chettur Sankaran Wait,
l^lember (ft) Chairman


